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[Shri Kartar Singh.] majority    of the 

services in    PEPSU have vested    interests 
there,  and my hon. friend has not been able to 
refute that charge. 

MR. CHAIRMAN: Would the hon. 
JVIinister like to speak? 

SHRI M. C. SHAH:  No, Sir. 

MR. CHAIRMAN :  The question is: 

"That the Bill to provide for the 
withdrawal of certain sums from and out of 
the Consolidated Fund of the State of 
Patiala and East Punjab States Union for 
the service of a part of the financial year 
1953-54, as passed by the House of the 
People, be  taken  into consideration." 

The motion was adopted. 

MR. CHAIRMAN: We now take up the 
clause-by-clause consideration of the Bill.   
There are no amendments. 

Clauses 2 and 3 and the Schedule were 
added to the Bil. 

Clause 1. the Title and the Enacting 
Formula were added to the Bill. 

SHRI M. C. SHAH:  Sir, I move: "That 

the Bill be returned." 

MR.  CHAIRMAN:   The question is: "That 

the Bill be returned." 

The motion was adopted. 

THE APPROPRIATION (No. 2) BILL, 
1953. 

THE DEPUTY MINISTER FOR FINANCE 
(SHRI M. C. SHAH) : Sir, I beg to move: 

"That the Bill to authorise payment and 
appropriation of a certain ,' further sum from 
and out of the Consolidated Fund of India for 
the service of the financial year 1952-53, as 
passed by the House of the i People, be taken 
into «onsideration." 

Sir, this does not require a speech as the 
House is well aware that already we have 
passed an Act for the distribution of the 
Excise Duty as recommended by the Finance 
Commission. And when the Budget was 
introduced, it was not possible to make 
provision for this sum and therefore now by 
this Appropriation Bill we want to make a 
provision for the sum to be given to all the 
States as provided for in the Act that we have 
already passed. 

MR. CHAIRMAN:   Motion moved: 

"That the Bill to authorise payment and 
appropriation of a certain further sum from 
and out of the Consolidated Fund of India 
for the service of the financial year 1952-
53, as passed by the House of the People, 
be taken into consideration." 

(No hon. Member rose to speak.) 

MR. CHAIRMAN:   The question is: 

"That the Bill to authorise payment and 
appropriation of a certain further sum from 
and out of the Consolidated Fund of India 
for the service of the financial year 1952-
53, as passed by the House of the People, 
be taken into consideration." 

The motion was adopted. 
MR. CHAIRMAN: We take up now the 

clause-by-clause consideration of the Bill.   
No amendments. 

Clauses 2 and 3 and the Schedule were 
added to the Bill. 

Clause 1, the Title and the enacting 
formula were also added to the Bill. 

SHRI M. C. SHAH: Sir, I beg to move: 
"That the Bill be returned." 

SHRI KANHAIYALAL D. VAIDYA 
(Madhya Bharat): 
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[For   English  translation,   see Appendix 
IV, Annexure No. 90.] 

(MR. DEPUTY CHAIRMAN in the Chair.) 

MR. DEPUTY CHAIRMAN: Yes, the hon. 
Minister. 

SHRI M. C. SHAH: I do not think, Sir, 
anything can be done. This Question was 
discussed lully by this House and practically 
the Finance Commission's recommendations 
are in the nature of an award which has been 
accepted in toto by the Government. 

MR. DEPUTY CHAIRMAN: The question 
is: 

"That the Bill be returned." The 

motion was adopted. 

 


